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LABOUR & EMPLOYMENT DEPARTMENT
NOTIFICATION
Shimla-171001, the 19" May, 2017

No.: 11-6/85(Lab) ID/2017/Shimla/Ram Singh.—Whereas the Labour Officer-cum-
Conciliation Officer, Shimla Zone, Distt. Shimla has submitted a report as provided u/s 12(4) of the
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Industrial Disputes Act, 1947 stating that there was an alleged industrial dispute in between
Sh. Ram Singh s/o Sh. Bhagat Ram, Village Panhera, P.O. Chaba, Tehsil Sunni, Distt. Shimla, H.P.
and The Divisional Forest Officer, Forest Division Shimla, Distt. Shimla, H.P.

Whereas, the Labour Officer-cum-Conciliation Officer, has incorporated in the report that
during the course of conciliation proceedings for the purpose of bringing about a legal and
amicable settlement, all matters affecting the settlement were investigated and has made all efforts
for the purpose of inducing the parties to come to legal, fair and amicable settlement of the said
dispute. However, no such settlement could be arrived at in between the parties to the industrial
dispute.

The report so received has been considered by the undersigned and as per power vested
under Sub-Section 5 of Section 12 of the Act ibid, the undersigned has decided that this dispute is
required to be legally adjudicated by the Labour Court/Industrial Tribunal.

Therefore, in view of the above facts and circumstances, the undersigned while exercising
the powers vested by the Govt. of Himachal Pradesh vide Notification No.: Shram(A) 4-9/2006-
IV-Loose, dated 15-2-2014 and as per power vested under Sub Section-1 of Section 10 of The
Industrial Disputes Act, 1947 (14 of 1947), formed an opinion to refer this dispute to the Labour
Court/Industrial Tribunal Shimla, constituted under Section-7 of Act ibid, for legal adjudication on
the following issue/issues:—

“Whether termination of services of Sh. Ram Singh s/o Sh. Bhagat Ram, Village Panhera,
P.O. Chaba, Tehsil Sunni, Distt. Shimla, (H.P.) w.e.f. 01.3.2016 by the Divisional Forest
Officer, Forest Division Shimla, Distt. Shimla, H.P., allegedly without complying with the
provisions of the Industrial Disputes Act, 1947 is legal and justified? If not, what relief
including reinstatement, amount of back wages, past service benefits and compensation the
above ex-worker is entitled to from the above employers/management?”’

By order,
Sd/-
Joint Labour Commissioner.

LABOUR & EMPLOYMENT DEPARTMENT
NOTIFICATION
Shimla-171001, the 18" May, 2017

No.: 11-1/86(Lab) ID/2017/Nahan.—It appears to the undersigned that an industrial
dispute about the following issue exist between Sh. Rameshwar s/o Sh. Jodh Singh, r/o Village
Deed Baggar, P.O. Paner, Tehsil Nahan, Distt. Sirmour, H.P. and (i) The Manager, HPPCL,
Renuka Ji Dam Project, Dadahu, Distt. Sirmour, H.P. (Principal Employer) (ii) Sh. Sanjay Kumar
(Contractor), Village Mohtu, P.O. Rajana, Tehsil Sangrah, Distt. Sirmour, H.P.

Whereas, the Officer-cum-Conciliation Officer, has incorporated in the report that during
the course of conciliation proceedings for the purpose of bringing about a legal and amicable
settlement, all matters affecting the settlement were investigated and has made all efforts for the
purpose of inducing the parties to come to legal, fair and amicable settlement of the said dispute.
However, no such settlement could be arrived at in between the parties to the industrial dispute.
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Whereas, undersigned while exercising the power vested as provided under sub section 5 of
Section 12 of the Act ibid carefully examined the report and come to the conclusion that there exist
an industrial dispute between the above parties which requires legal adjudication.

Therefore, in view of the above facts and circumstances, the undersigned while exercising
the powers vested by the Govt. of Himachal Pradesh vide Notification No.: Shram(A) 4-9/2006-
IV-Loose, dated 15-2-2014 and as per power vested under Sub Section-1 of Section 10 of The
Industrial Disputes Act, 1947 (14 of 1947), formed an opinion to refer this dispute to the Labour
Court/Industrial Tribunal Shimla, constituted under Section-7 of Act ibid, for legal adjudication on
the following issue/issues:—

“Whether termination of services of Sh. Rameshwar s/o Sh. Jodh Singh, r/o Village Deed
Baggar, P. O. Panar, Tehsil Nahan, Distt. Sirmour, H. P., who was engaged by (i) The
Manager, HPPCL, Renuka Ji Dam Project, Dadahu, Distt. Sirmour, H. P. (Principal
Employer) through Sh. Sanjay Kumar (Contractor), Village Mohtu, P.O. Rajana, Tehsil
Sangrah, Distt. Sirmour, H.P., by Sh. Sanjay Kumar (Contractor) during September,
2015, allegedly without complying with the provisions of the Industrial Disputes Act, 1947
is legal and justified? If not, what amount of back wages, seniority, past service benefits and
compensation the above ex-worker is entitled to from the above employers/management?”

By order,
Sd/-
Joint Labour Commissioner.

LABOUR & EMPLOYMENT DEPARTMENT
NOTIFICATION
Shimla-171001, the 19" May, 2017

No.: 11-6/85(Lab) ID/2017/Shimla/Roshan Lal—Whereas the Labour Officer-cum-
Conciliation Officer, Shimla Zone, Distt. Shimla has submitted a report as provided u/s 12(4) of the
Industrial Disputes Act, 1947 stating that there was an alleged industrial dispute in between
Sh. Roshan Lal s/o Sh. Devinder Village Sakrari, P. O. Chaba, Tehsil Sunni, Distt. Shimla, H. P.
and The Divisional Forest Officer, Forest Division Shimla, Distt. Shimla, H.P.

Whereas, the Labour Officer-cum-Conciliation Officer, has incorporated in the report that
during the course of conciliation proceedings for the purpose of bringing about a legal and
amicable settlement, all matters affecting the settlement were investigated and has made all efforts
for the purpose of inducing the parties to come to legal, fair and amicable settlement of the said
dispute. However, no such settlement could be arrived at in between the parties to the industrial
dispute.

The report so received has been considered by the undersigned and as per power vested
under Sub-Section 5 of Section 12 of the Act ibid, the undersigned has decided that this dispute is
required to be legally adjudicated by the Labour Court/Industrial Tribunal.

Therefore, in view of the above facts and circumstances, the undersigned while exercising
the powers vested by the Govt. of Himachal Pradesh vide Notification No.: Shram(A) 4-9/2006-
IV-Loose, dated 15-2-2014 and as per power vested under Sub Section-1 of Section 10 of The
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Industrial Disputes Act, 1947 (14 of 1947), formed an opinion to refer this dispute to the Labour
Court/Industrial Tribunal Shimla, constituted under Section-7 of Act ibid, for legal adjudication on
the following issue/issues:—

“Whether termination of services of Sh. Roshan Lal s/o Sh. Devinder Village-Sakrari, P.O.
Chaba, Tehsil Sunni, Distt. Shimla, (H.P.) w.e.f. 01-3-2016 by the Divisional Forest Officer,
Forest Division Shimla, Distt. Shimla, H.P., allegedly without complying with the
provisions of the Industrial Disputes Act, 1947 is legal and justified? If not, what relief
including reinstatement, amount of back wages, past service benefits and compensation the
above ex-worker is entitled to from the above employers/management?”

By order,
Sd/-
Joint Labour Commissioner.

LABOUR & EMPLOYMENT DEPARTMENT
NOTIFICATION
Shimla-171001, the 18" May, 2017

No.: 11-2/93(Lab) ID/2017/Baddi.—It appears to the undersigned that an industrial dispute
about the following issue exist between Sh. Santosh Kumar s/o Sh. Kapil Dev Singh, r/o Village
Khokra, P. O. Nanakpur, Tehsil Kalka, Distt. Panchkula, Haryana Vs The Factory Manager, M/s
Fresenius Kabi Oncology Ltd. ( Formerly Dabur Pharma Limited), Plot No. 19, HPSIDC, Industrial
Area Baddi-173205, Distt. Solan, H. P. as per demand notice dated 07-6-2016.

Whereas, the Labour Officer-cum-Conciliation Officer, has incorporated in the report that
during the course of conciliation proceedings for the purpose of bringing about a legal and
amicable settlement, all matters affecting the settlement were investigated and has made all efforts
for the purpose of inducing the parties to come to legal, fair and amicable settlement of the said
dispute. However, no such settlement could be arrived at in between the parties to the industrial
dispute.

Whereas, undersigned while exercising the power vested as provided under sub section 5 of
Section 12 of the Act ibid carefully examined the report and come to the conclusion that there exist
an industrial dispute between the above parties which requires legal adjudication.

Therefore, in view of the above facts and circumstances, the undersigned while exercising
the powers vested by the Govt. of Himachal Pradesh vide Notification No.: Shram(A) 4-9/2006-
IV-Loose, dated 15-2-2014 and as per power vested under Sub Section-1 of Section 10 of The
Industrial Disputes Act, 1947 (14 of 1947), formed an opinion to refer this dispute to the Labour
Court/Industrial Tribunal Shimla, constituted under Section-7 of Act ibid, for legal adjudication on
the following issue/issues:—

“Whether termination of services of Sh. Santosh Kumar s/o Sh. Kapil Dev Singh, r/o
Village Khokra, P.O. Nanakpur, Tehsil Kalka, Distt. Panchkula, Haryana w.e.f. 09-5-2016,
after conducting domestic enquiry, by the management of M/s Fresenius Kabi Oncology
Ltd. (Formerly Dabur Pharma Limited), Plot No. 19, HPSIDC, Industrial Area
Baddi-173205, Distt. Solan, H.P. without complying with the provisions of the Industrial
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Disputes Act, 1947 is legal and justified? If not, what relief including reinstatement, amount
of back wages, past service benefits and compensation the above ex-worker is entitled to
from the above employers/management?”’

By order,
Sd/-

Joint Labour Commissioner.

LABOUR & EMPLOYMENT DEPARTMENT
NOTIFICATION
Shimla-171001, the 30" May, 2017

No.: 11-6/85(Lab) ID/2017/Shimla.—It appears to the undersigned that an industrial
dispute about the following issue exist between Sh. Shobha Ram s/o Late Sh. Kesru, r/o Village
Jagohi, P.O. Devdhar, Tehsil Gohar, Distt. Mandi, H.P. presently residing at Nav Bahar in the
office of Horticulture Department, Shimla-2 Vs. The Director of Horticulture, Nav Babhar,
Shimla-2., H.P.

Whereas, the Officer-cum-Conciliation Officer, has incorporated in the report that during
the course of conciliation proceedings for the purpose of bringing about a legal and amicable
settlement, all matters affecting the settlement were investigated and has made all efforts for the
purpose of inducing the parties to come to legal, fair and amicable settlement of the said dispute.
However, no such settlement could be arrived at in between the parties to the industrial dispute.

Whereas, undersigned while exercising the power vested as provided under sub section 5 of
Section 12 of the Act ibid carefully examined the report and come to the conclusion that there exist
an industrial dispute between the above parties which requires legal adjudication.

Therefore, in view of the above facts and circumstances, the undersigned while exercising
the powers vested by the Govt. of Himachal Pradesh vide Notification No.: Shram(A) 4-9/2006-
IV-Loose, dated 15-2-2014 and as per power vested under Sub Section-1 of Section 10 of The
Industrial Disputes Act, 1947 (14 of 1947), formed an opinion to refer this dispute to the Labour
Court/Industrial Tribunal Shimla, constituted under Section-7 of Act ibid, for legal adjudication on
the following issue/issues:—

“Whether termination of services of Sh. Shobha Ram s/o Late Sh. Kesru, r/o Village Jagohi,
P.O. Devdhar, Tehsil Gohar, Distt. Mandi, (H.P.) who was employed as Safai Karamchari
on contract basis, by The Director of Horticulture, Nav Bahar, Shimla-2., H.P. w.e.f.
01-4-2016 allegedly without complying with the provisions of the Industrial Disputes Act,
1947 is legal and justified? If not, what relief including reinstatement, amount of back
wages, seniority, past service benefits and compensation the above ex-worker is entitled to
from the above employers ?”

By order,
Sd/-

Joint Labour Commissioner.
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LABOUR & EMPLOYMENT DEPARTMENT
NOTIFICATION
Shimla-171001, the 19" May, 2017

No.: 11-6/85(Lab) ID/2017/Shimla/Surender Singh.—Whereas the Labour Officer-cum-
Conciliation Officer, Shimla Zone, Distt. Shimla has submitted a report as provided u/s 12(4) of the
Industrial Disputes Act, 1947 stating that there was an alleged industrial dispute in between
Sh. Surender Singh s/o Sh. Teka Ram, Village Jandar, P.O. Basantpur, Tehsil Sunni, Distt. Shimla,
H.P. and The Divisional Forest Officer, Forest Division Shimla, Distt. Shimla, H.P.

Whereas, the Labour Officer-cum-Conciliation Officer, has incorporated in the report that
during the course of conciliation proceedings for the purpose of bringing about a legal and
amicable settlement, all matters affecting the settlement were investigated and has made all efforts
for the purpose of inducing the parties to come to legal, fair and amicable settlement of the said
dispute. However, no such settlement could be arrived at in between the parties to the industrial
dispute.

The report so received has been considered by the undersigned and as per power vested
under Sub-Section 5 of Section 12 of the Act ibid, the undersigned has decided that this dispute is
required to be legally adjudicated by the Labour Court/Industrial Tribunal.

Therefore, in view of the above facts and circumstances, the undersigned while exercising
the powers vested by the Govt. of Himachal Pradesh vide Notification No.: Shram(A) 4-9/2006-
IV-Loose, dated 15-2-2014 and as per power vested under Sub Section-1 of Section 10 of The
Industrial Disputes Act, 1947 (14 of 1947), formed an opinion to refer this dispute to the Labour
Court/Industrial Tribunal Shimla, constituted under Section-7 of Act ibid, for legal adjudication on
the following issue/issues:—

“Whether termination of services of Sh. Surender Singh s/o Sh. Teka Ram, Village Jandar,
P.O. Basantpur, Tehsil Sunni, Distt. Shimla, (H.P.) w.e.f. 01-3-2016 by the Divisional
Forest Officer, Forest Division Shimla, Distt. Shimla, H.P., allegedly without complying
with the provisions of the Industrial Disputes Act, 1947 is legal and justified? If not, what
relief including reinstatement, amount of back wages, past service benefits and
compensation the above ex-worker is entitled to from the above employers/management?”

By order,
Sd/-

Joint Labour Commissioner.

LABOUR & EMPLOYMENT DEPARTMENT
NOTIFICATION
Shimla-171001, the 19" May, 2017
No.: 11-6/85(Lab) ID/2017/Shimla/Yog Raj.—Whereas the Labour Officer-cum-

Conciliation Officer, Shimla Zone, Distt. Shimla has submitted a report as provided u/s 12(4) of the
Industrial Disputes Act, 1947 stating that there was an alleged industrial dispute in between
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Sh. Yog Raj s/o Sh. Khem Dass, Village Jaishi, P.O. Bharara, Tehsil Sunni, Distt. Shimla, H.P. and
The Divisional Forest Officer, Forest Division Shimla, Distt. Shimla, H.P.

Whereas, the Labour Officer-cum-Conciliation Officer, has incorporated in the report that
during the course of conciliation proceedings for the purpose of bringing about a legal and
amicable settlement, all matters affecting the settlement were investigated and has made all efforts
for the purpose of inducing the parties to come to legal, fair and amicable settlement of the said
dispute. However, no such settlement could be arrived at in between the parties to the industrial
dispute.

The report so received has been considered by the undersigned and as per power vested
under Sub-Section 5 of Section 12 of the Act ibid, the undersigned has decided that this dispute is
required to be legally adjudicated by the Labour Court/Industrial Tribunal.

Therefore, in view of the above facts and circumstances, the undersigned while exercising
the powers vested by the Govt. of Himachal Pradesh vide Notification No.: Shram(A) 4-9/2006-
IV-Loose, dated 15-2-2014 and as per power vested under Sub Section-1 of Section 10 of The
Industrial Disputes Act, 1947 (14 of 1947), formed an opinion to refer this dispute to the Labour
Court/Industrial Tribunal Shimla, constituted under Section-7 of Act ibid, for legal adjudication on
the following issue/issues:—

“Whether termination of services of Sh. Yog Raj s/o Sh. Khem Dass, Village Jaishi, P.O.
Bharara, Tehsil Sunni, Distt. Shimla, (H.P.) w.e.f. 01-3-2016 by the Divisional Forest
Officer, Forest Division Shimla, Distt. Shimla, H.P., allegedly without complying with the
provisions of the Industrial Disputes Act, 1947 is legal and justified? If not, what relief
including reinstatement, amount of back wages, past service benefits and compensation the
above ex-worker is entitled to from the above employers/management?”’

By order,
Sd/-
Joint Labour Commissioner.

LABOUR & EMPLOYMENT DEPARTMENT

NOTIFICATION

Shimla-171001, the 19" May, 2017

No.: 11-6/85(Lab) ID/2017/Shimla.—Whereas the Labour Officer-cum-Conciliation
Officer, Shimla Zone, Distt. Shimla has submitted a report as provided u/s 12(4) of the Industrial
Disputes Act, 1947 stating that there was an alleged industrial dispute in between Sh. Yog Raj s/o
Sh. Paras Ram, Village Panehra, P.O. Chaba, Tehsil Sunni, Distt. Shimla, H.P.Vs The Divisional
Forest Officer, Forest Division Shimla, Distt. Shimla, H.P.

Whereas, the Labour Officer-cum-Conciliation Officer, has incorporated in the report that
during the course of conciliation proceedings for the purpose of bringing about a legal and
amicable settlement, all matters affecting the settlement were investigated and has made all efforts
for the purpose of inducing the parties to come to legal, fair and amicable settlement of the said
dispute. However, no such settlement could be arrived at in between the parties to the industrial
dispute.
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The report so received has been considered by the undersigned and as per power vested
under Sub-Section 5 of Section 12 of the Act ibid, the undersigned has decided that this dispute is
required to be legally adjudicated by the Labour Court/Industrial Tribunal.

Therefore, in view of the above facts and circumstances, the undersigned while exercising
the powers vested by the Govt. of Himachal Pradesh vide Notification No.: Shram(A) 4-9/2006-
IV-Loose, dated 15-2-2014 and as per power vested under Sub Section-1 of Section 10 of The
Industrial Disputes Act, 1947 (14 of 1947), formed an opinion to refer this dispute to the Labour
Court/Industrial Tribunal Shimla, constituted under Section-7 of Act ibid, for legal adjudication on
the following issue/issues:—

“Whether termination of services of Sh. Yog Raj s/o Sh. Paras Ram, Village Panehra, P.O.
Chaba, Tehsil Sunni, Distt. Shimla, (H.P.) w.e.f. 01-3-2016 by the Divisional Forest Officer,
Forest Division Shimla, Distt. Shimla, H.P., allegedly without complying with the
provisions of the Industrial Disputes Act, 1947 is legal and justified? If not, what relief
including reinstatement, amount of back wages, past service benefits and compensation the
above ex-worker is entitled to from the above employers/management?”’

By order,
Sd/-
Joint Labour Commissioner.

LABOUR & EMPLOYMENT DEPARTMENT

NOTIFICATION
Shimla-171001, the 07" June, 2017

No.: 11-6/85(Lab) ID/2017/Shimla/Bhupinder.—Whereas the Labour Officer-cum-
Conciliation Officer, Shimla Zone, Distt. Shimla has submitted a report as provided u/s 12(4) of the
Industrial Disputes Act, 1947 stating that there was an alleged industrial dispute in between
Sh. Bhupinder Singh s/o Sh. Paras Ram, Village Panhera, P.O. Chaba, Tehsil Sunni, Distt. Shimla,
H.P. and the Divisional Forest Officer, Forest Division Shimla, Distt. Shimla, H.P.

Whereas, the Labour Officer-cum-Conciliation Officer, has incorporated in the report that
during the course of conciliation proceedings for the purpose of bringing about a legal and
amicable settlement, all matters affecting the settlement were investigated and has made all efforts
for the purpose of inducing the parties to come to legal, fair and amicable settlement of the said
dispute. However, no such settlement could be arrived at in between the parties to the industrial
dispute.

The report so received has been considered by the undersigned and as per power vested
under Sub-Section 5 of Section 12 of the Act ibid, the undersigned has decided that this dispute is
required to be legally adjudicated by the Labour Court/Industrial Tribunal.

Therefore, in view of the above facts and circumstances, the undersigned while exercising
the powers vested by the Govt. of Himachal Pradesh vide Notification No.: Shram(A) 4-9/2006-
IV-Loose, dated 15-2-2014 and as per power vested under Sub Section-1 of Section 10 of The
Industrial Disputes Act, 1947 (14 of 1947), formed an opinion to refer this dispute to the Labour
Court/Industrial Tribunal Shimla, constituted under Section-7 of Act ibid, for legal adjudication on
the following issue/issues:—
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“Whether termination of services of Sh. Bhupinder Singh s/o Sh. Paras Ram, Village
Panhera, P.O. Chaba, Tehsil Sunni, Distt. Shimla, H.P. w.e.f. 01-4-2016 by the Divisional
Forest Officer, Forest Division Shimla, Distt. Shimla, H.P., allegedly without complying
with the provisions of the Industrial Disputes Act, 1947 is legal and justified? If not, what
relief including reinstatement, amount of back wages, past service benefits and
compensation the above ex-worker is entitled to from the above employers/management?”

By order,
Sd/-
Joint Labour Commissioner.

LABOUR & EMPLOYMENT DEPARTMENT
NOTIFICATION
Shimla-171001, the 07" June, 2017

No.: 11-6/85(Lab) ID/2017/Shimla/Devi Ram.—Whereas the Labour Officer-cum-
Conciliation Officer, Shimla Zone, Distt. Shimla has submitted a report as provided u/s 12(4) of the
Industrial Disputes Act, 1947 stating that there was an alleged industrial dispute in between Sh.
Devi Ram s/o Sh. Tika Ram, Village Jander, P.O. Basantpur, Tehsil Sunni, Distt. Shimla, H.P. Vs
The Divisional Forest Officer, Forest Division Shimla, Distt. Shimla, H.P.

Whereas, the Labour Officer-cum-Conciliation Officer, has incorporated in the report that
during the course of conciliation proceedings for the purpose of bringing about a legal and
amicable settlement, all matters affecting the settlement were investigated and has made all efforts
for the purpose of inducing the parties to come to legal, fair and amicable settlement of the said
dispute. However, no such settlement could be arrived at in between the parties to the industrial
dispute.

The report so received has been considered by the undersigned and as per power vested
under Sub-Section 5 of Section 12 of the Act ibid, the undersigned has decided that this dispute is
required to be legally adjudicated by the Labour Court/Industrial Tribunal.

Therefore, in view of the above facts and circumstances, the undersigned while exercising
the powers vested by the Govt. of Himachal Pradesh vide Notification No.: Shram(A) 4-9/2006-
IV-Loose, dated 15-2-2014 and as per power vested under Sub Section-1 of Section 10 of The
Industrial Disputes Act, 1947 (14 of 1947), formed an opinion to refer this dispute to the Labour
Court/Industrial Tribunal Shimla, constituted under Section-7 of Act ibid, for legal adjudication on
the following issue/issues:—

“Whether termination of services of Sh. Devi Ram s/o Sh. Tika Ram, Village Jander, P.O.
Basantpur, Tehsil Sunni, Distt. Shimla, H.P. during April, 2016 by the Divisional Forest
Officer, Forest Division Shimla, Distt. Shimla, H.P., allegedly without complying with the
provisions of the Industrial Disputes Act, 1947 is legal and justified? If not, what relief
including reinstatement, amount of back wages, past service benefits and compensation the
above ex-worker is entitled to from the above employers/management?”

By order,
Sd/-

Joint Labour Commissioner.
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fFarae yawr fafere aReg
BAR COUNCIL OF HIMACHAL PRADESH
High Court Complex, Raveneswood, Shimla-171 001

NOTICE
Dated : 24" January, 2018
Ref. No. 75/18.—As per direction of the Bar Council of India and Under Rule 7 the Election Rules
of Bar Council of Himachal Pradesh the Programme/Schedule for the Election of the Members of the Bar
Council of Himachal Pradesh will be as under:—
ELECTION SCHEDULE
1.  Publication of Notice in Official Gazette and 25-01-2018

two Daily Newspapers one in English and
another in Regional Language.

2.  Filing of Nominations. 01-02-2018
3. Last date for receipt of nominations. 15-02-2018
4.  Last date of withdrawal of nominations. 22-02-2018
5. Publication of final list of candidates. 01-03-2018
6. Date of Election. 28-03-2018

By order,

SMITA THAKUR,

Secretary.
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In the Court of Shri Raghav Sharma (I.A.S.), Marriage Officer-cum-Sub-Divisional
Magistrate, Chachyot at Gohar, District Mandi (H. P.)

In the matter of :—

1. Shri Sunil Kumar s/o Shri Nand Lal, r/o Chawan, P.O. Segali, Tehsil Chachyot,
District Mandi, H.P.
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2. Smt. Rukmani d/o Badri Nath, r/o Ganai, P.O. Chail Chowk, Tehsil Chachyot, District
Mandi (H. P.) .. Applicants.

Versus
General Public

Subject.— Proclamation for registration of Marriage under section 15 of Special Marriage Act,
1954.

Shri Sunil Kumar and Smt. Rukmani have filed an application on 15-01-2018 alongwith
affidavits in the court of undersigned under section 15 of Special Marriage Act, 1954 that they
have solemnized their marriage on 19-04-2017 and they are living as husband and wife since then
and hence their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 15-02-2018. The objection received after 15-02-2018 will not be entertained and
marriage will be registered accordingly.

Issued today on 16-01-2018 under my hand and seal of the court.
Seal. RAGHAYV SHARMA,

Marriage Officer-cam-Sub-Divisional Magistrate,
Chachyot at Gohar, District Mandi (H.P.).
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PUBLIC NOTICE

I, Narotam Singh Ex Indian Navy No. 096496K Rank Mech. (P) III s/o Late Shri Parma
Nand r/o Village & P.O. Baldwara, Tehsil Baldwara, Distt. Mandi, H.P. do hereby solemnly affirm
that the name of my wife has been wrongly recorded as Shakuntla Thakur in my Service Pension
Book of Navy. The coorrect name of my wife is Shakuntla Devi as per the Panchayat record and
Adhar Card. Through this notice it is informed that in future my wife be called by her correct name
Shakuntla Devi and the name be corrected in my Service Pension Book and Kinder Roll record and
other revenue records.

NAROTAM SINGH,

s/o Lt. Sh. Parma Nand,

r/o Village & Post Olffice Baldwara,

Tehsil Baldwara, Distt. Mandi, Himachal Pradesh.

CHANGE OF NAME

I, Ajay Kumar Verma s/o D. R. Verma, r/o Sai Orchards Naya Gaon, Village & P.O. Majra,
Tehsil Paonta Sahib, Distt. Sirmaur (H. P.) 173021, have changed my name to Ajay Verma.

AJAY VERMA

s/o Sh. D. R. Verma,

r/o Sai Orchards Naya Gaon,
Village Majra, Tehsil Paonta Sahib,
Distt. Sirmaur (H.P.).
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